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CENTRAL ABMINISTRATIVE TRIBUNALCENTP^ principal BENCH -
new DELHI.

O.A. 168/99
M.A. 965/99

«ew DelM tMs the 2,^ aa. of November, 1999
„  Batne Vice Chairman (A)

rn'.Se swaiinathan, Memher

l^'swfShwar Singh
Main security Line,
Vlnay Marg, Chankyapurl,
rt^srnlly'posted as Assistant Sub.lnspr.

Dlstt.JhajJar(Haryana )

(By Advocate Sh.S.K.Gupta )

\\

.• Applicant

versus

ftrihiefsefretfr^' 5!I?^^ath Marg,
2  Rddt!c!mlasloner of police(Admn.),

Police Headquarters,
I  Estate,
New Delhi.

Mew Delhi.

1  Ah-F police (security),
4. Deputy Comlasi^f

Vinay Marg, cnanK.y y
New Delhio

Re spo nde nt s

. _ cviy? Arun Bhardwaj )
(By Advocate Shri

p p n R (ORAL)

r. Vice Chairman (A)(Hpn'bie Shri s.R. Adig ,

nt of both the counsel,,this O.A. ia2. with the agreement of bo ^
disposed of with a direction to the

■i-Vie date of receipt of a copy ^months from the

to consider the appll
Ust E-I with effect from the date w
promote do



-2-

3  The review DPC should proceed in aoco^nce with rules
aid instructions after giving reasons for its conclusions,and

■'^if ACRS in respect of applicant are not available for any part
•  /I =r^-»-ir,n should be taken, in accordanceof the relevant period^action shouia

with rules and the settled law on the subject.
4  If as a result of the review DPCs reconmendations
applicant is found fit for being brought on to promotion List
E-I w.e.i. the dates his immediate junior was so promo^t
Shall be entitled to such consequential benefits as aW
admissible in accordance with rules and instructions.
5. If any grievance still survives, it will be open to
the applicant to agitate the same through appropriate original
proceedings in accordance with law, if so advised. No costs.

<1.
(Stnt.Lakshmi Swaminathan)

Member (J)
(S.R. Adige/)

Vice Chairman (A)


